Ve Central Administrative Tribunal, Lf7
Principal Bench
New Delhi

O.A. No.1146/2000

Hon’ble Mr.Kuldip Singh, Member (J) .
Hon’ble Mr. M. P. Singh, Member (A))

New Delhi this the ’ﬁl@ day of September, 2001

Shri Bhanu Pratap Nagar,

s/o0 Shri Anant Prasad,

R/o House No.R/104, Sector-1V,
Baba Kharag Singh Marg,

Gole Markst, New Delhi.

' ~ Applicant
(None for the applicant)

Versus

1. Union of India,
Ministry of Agriculture,
Through its Secretary,
Krishi Bhawan,
New Delhi-110002.

The Secretary

Department of Animal Husbandry & Dairying,
Krishi Bhawan,

New Delhi-110002.

~

w

The Union Public Service Commission,
through its Secretary,

Dholpur House,

shahjahan Road,

Naw Delhi-110011.

4, The Indian Council of Agricultural Ressarch
through its Secretary, Ministry of Agriculture
Krishi Bhawan,
New Delhi-110001.

w

Sshri Prasanna Kumar Panda,
Superintendent,

Random Sample Poultry
Performance Testintg Centre,
Begumpur Khatola,

Khandsa,; Gurgaon,

Haryana.

6. Shiri 5.B. Roy,
uuper1;terdent/1“charge, RSPPTC,
AAREY MILK Colony,

Mumbai-400085.

-J

Dr. Igbaluddin,

Joint Commissioner {(Poultry)

Krishi Bhawan, New Delhi-1.

- respondeﬂts

(By Advocate: Shri R.N. Singh for Shri R.Y. Singh)
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(3)
appointed as APDO w.e.f. 15.10.1990. Thus, thers was a
delay 1in granting him promotion as APDO from 8.1.19390 to

4,10.1880, which was unreasonable and unwarranted.

—

Certain adverse remarks in his ACR for the year 1988-99
;ere also communicated to him on 9.6.1898. The applicant
nas submitted his representation against these remarks.
On 28.2.1998, the respondents had initiated an action to
111 up the post of Assfstant commissioner (Poultry)
(hereinafter called és *AC (P)’) in the pay scale of
Rs.3,000-4,500®/-. As per the Recruitment Rules, APDOs

with eight years regular service in the grade were 80

eligible to be considered for the said post. According

to the applicant, he was required to be considered for
the post of AC (P) along with others because he had also

completed eight years regular service as AFDO. Howsever,
\

Respondent No.5, namely, Dr. Prasanna Kumar Panda was -~

considered and was called for perscnal talk by UPSC on
§.7.2000 whereas the claim of the applicant for being
considered for the said post was Jjgnored. He has,

thersfore, filed this OA seeking the\aforestated reliefs.

4. The respondents have contested the case by filing
the counter reply and have stated that as per the

Recruitment Rules or the post of AC (P), the mode of

recruitment prescribed for: the post is
promotion/deputation, failing which by direct
recruitment. APDOs 1in the fesder grade, who have

completed eight vyears regular service are also to be
considered along with others and in case the applicant is
selected, the post shall be desmed to have been filled by

promotion. The vacancy of AC (P) was advertised 1in

d—"
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